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New Residence for Prime Minister 

4822. SHRI BABURAO PATEL: 
Will the Minister o! HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT be pleased to state: 

(a) the amount to be spent on the 
Prime Minister's new residence and 
when it will be completed; and 

(b) whether the Prime Minister's 
new house would be a permanent 
official residence like 10, Downing 
Street, London? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY PLANNING, AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): 
(a) and (b). The work relating to the 
new official residence of the Prime 
Minister which is inte~ded to provide 
a permanent arrangement is still. at 
the planning stage. The amount to 
be spent on the construction will de-
pend on the design and specification'3 
finally adopted. It is not possible to 
state at this stage as to when it will 
be completed. 

Revision of Electricity Rate in 
Rajasthan 

4823. DR. KARNI SINGH: Will the 
Minister of mRIGATION AND 
POWER be pleased to state: 

(a) whether the Central Govern-
ment will be represented in the Tariff 
Committee which the Government of 
Raja'3than is going to set up to revise 
,he electricity rates in the State which 
are amongst the highest in the coun-
try; 

(b) whether the Central Govern-
ment or the Rajasthan Government 

have any scheme to oompensaiethe 
people from whom the highest rates 
have been charged, and more speci-
ally those who live in the famine hit 
areas; 

(c) how long the Government of 
Rajasthan will take in introducing a 
State rate for light and domestic 
power as has been done in Punjab; 
and 

(d) how many wells haVe so far 
been energised in the famine-hit areas 
and more specially in the Bikaner 
Division? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) Rajasthan State Elec-
tricity Board has powers under the 
Electricity (Supply) Act, 1948 to ad-
just the tariff rates from time to time 
so that the Board does not carryon 
i1'3 operations under loss. The Elec-
tricity Board has constituted a tariff 
Committee; it is not necessary for the 
Central Government to be represent-
ed on the Committee. 

(b) All consumers are being charg-
ed at normal tariff at all places by 
the Rajasthan State Electricity Board 
and hence the question of compensa-
tion does not arise. 

(C) The que'3tion of introducing 8 
single slab tariff for damestic light-
ing, fan and domestic power is under 
considera·tion of the tariff committee. 

(d) Upto 31-3-1969, 18,795 
have been energised out of 
2,843 pertain to Bikaner Circle 
2,169 to Jodhpur Circle which 
mostly the famine-hit areas. 
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